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MINISTRY OFPERSONNEL, PUBLIC GRIEVANCES 
AND PENSION 

(Department of Personnel and Training) 

NOTIFICATION 

New Delhi, the 10th January, 2008 

G.S.R. 23(E).— In exercise of the powers conferred 
by sub-section (1) of Section 3 of the All India Services 
Act, 1951 (61 of 1951), the Central Government, after 
consultation with the Governments of the States concerned, 
hereby makes the following rules to amend the Indian 
Administrative Service (Pay) Rules, 2007, namely :- 

1. (1) These rules may be called the Indian 
Administrative 	 Service 	 (Pay) 
Amendment Rules, 2007 

(2) They shall come into force on the date of 
their publication in the Official Gazette. 

2. In the Indian Administrative Service (Pay) Rules, 
2007, in rule 3, in sub-rule (1), in the first proviso 
for the words "sixteen years of service" the words 
"fourteen years of service" shall be substituted. 

[F. No. 11047/1/2004-AIS-II] 

CHAITANYA PRASAD, Director (Services) 

Note:— The principal rules were published in the Gazette 
of India vide No. G.S.R. 213 (E) dated the 

20th March, 2007. 

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. 



M[NISTRY OF PERSONNEL, PUBWC 
GRIEVANCES AND PENSIONS 

pepartment of Personnel and Training) 

NOTIFlCATlON 
New Delhi, the 25th February, 2010 

G.S.R. 102@).-In exercise ofthe powers conferred 
by sub-section (1) of Section 3 of the All India Services 
Act, 1951 (61 of 1951), the Central Government after 
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- 

consultation with the Governments ofthe States concerned, 
hereby makes the following rules further to amend the 
Indian Administrative Service (Pay) Rules, 2007, namely :- 

I. (1) These rules may be called the Indian 
Administrative Service (Pay) Second Amendment Rules, 
2010. 

(2) They shall be deemed to have come in force on 
the date oftheir publication in Official Gazette. 

2. In rule 3 ofthe Indian Administrative Service (Pay) 
Rules, 2007, below sub-rule (2)(i) the following shall be 
added as second proviso, namely :- 

"Provided that a member of Service, who has 
less than six months ofservice after the year in which 
he has been slotted to undergo Phase-111, Phase IV 
or Phase V of Mid-Career Training, would not be 
sent for mandatory mid-career training." 

[F. No. 2001 111/2008-AIS-[I] 
YASH PAL, Deskofficer 

- 

20th March, 2007 and subsequently were amended vide 
numbers as follows : 

G.S.R. No. Date 

EXPLANATORY MEMORANDUM 

The Central Government has decided to insert a 
proviso to sub-rule (2Xi) rule 3 of IAS (Pay) Rules, 2010 to 
provide for exemption from undergoing mandatory mid- 
career training in respect of those members of Service who 
have less than six mor~ths of service after the year in which 
they have been slotted to undergo Phase Ill. Phase IV or - 

iyote : ~h~ principal rules were published in the Gazette of Phase V ofMid-Career Training. The Indian Administrative 
India, Extraordinaly vide number G.S.R. 2 13(E.), dated the Sewice (Pay) Rules, 2007 are beinga~nended accordingly. 

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delbi-110064 
md Published by the Controller of Publications, Dclhi-l10054. 



MINISTRY OF PERSONNEL, PUBUC
GRIEVANCES AND PENSIONS

(Department of Personnel and Training)

NOTIFlCATION

New Delhi, the 13th August, 2009
G.S.R.572(E).-In exercise of the powers conferred by sub-section (1) of section

3 of the All India Services Act, 1951 (61 of 1951), the Central Government after' .

consultation with the Governments of the States concerned, hereby makes the

following rules further to amend the Indian Administrative Service (Pay) Rules,

2007, namely:-

1. . (1) These rules may be called the Indian Administrative Service (Pay)

Third Amendment Rules, 2009.

(2) They shall be deemed to have come in force on the 1st day of January,

2006.
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2. In rule 3 of the Indian Administrative Service (Pay) Rules, 2007 (hereinafter

referred to as the said rules), for clause (i)of part D of the sub-rule (1), the

following shall be substituted, namely :-

"(i) HAGScale: Rs.67000 - (annual increment @ 3%) - 79000"

3. In rule 4 of the said rules, for sub-rule (7), the following sub-rules shall be

substituted, namely:-

"(7) The pay of a member of the Service in the Selection Grade, on

promotion to the Super Time Scale, shall 'be fIxed by adding one

increment equal to 3% of the sum of the pay in the pay band - 4 and

the existing grade pay, computed and rounded off to the next multiple

of 10, to the existing pay in the pay band - 4 and the grade pay

corresponding to the Super Time Scale, ·shall be granted in addition to

this pay in the pay band.;
(7A) The pay of a member of the Service in the Super Time Scale, on

promotion to the HAGscale shall be fIxed in the followingmanner:-

After adding one increment equal to 3%·of the sum of the pay

in the pay band - 4 and the existing grade pay, computed and

rounded off to the next multiple of 10, to the existing sum of

pay in the pay band - 4 and the grade pay of the Super Time.
Scale, a sum of Rs.2000 shall be added to arrive at the new

Basic Pay in HAG scale which will be subject to a minimum of

Rs.67000. The Basic Pay in HAG scale shall not exceed

Rs.79000, the maximum of scale."

4. In Schedule II of the said rules,-
(a) in PART-A,for the words and fIgures "Pay BandA: Rs.37400-67000

plus Grade Pay Rs.12000", wherever they occur, the· words and

fIgures "Rs.67000-(annual increment @ 3%)-79000" shall be

substituted.

(b) in PART-C,in the TABLE,in column (2) regarding Scale of Pay, for the

words and fIgures "Pay BandA: Rs.37400-67000; and Grade Pay

Rs.12000" the words and fIgures "Rs.67000 - (anr;l.Ualincrement @

3%) - 79000" shall be substituted.



Note: The principal rules were published in the Gazette of India, Extraordinary

vide number G.S.R. 213(E), dated the 20th March, 2007 and subsequently were

amended vide numbers as follows:

GSRNo. Date

23(E) 10/01/2008
-

665(E) 19/09/2008

253(E) 15/04/2009

File No.11031/03/2008-AIS-II(B) 21/07/2009

The Central Government has decided to replace Pay Band-4: Rs.37400-

67000 plus Grade Pay Rs.12000 applicable to Above Super Time Scale of IASby the

HAG scale of Rs.67000-(annual increment @ 3%)-79000. The Indian Administrative

Service (Pay) Rules, 2007 are being amended accordingly with effect from the 1st

January, 2006.

It is certified that no member of the Indian Administrative Service it>likely to

be adversely affected by giving retrospective effect to these rules.

[F. No. 20011/5/2009-AIS-II-(A)]
HARlOT KAUR, Director

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-l 10064
and Published by the Controller of Publications, Delhi-l 10054.
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रटप् पणी: प्रधान जनयम,भारत के रािपत्र,असाधारण में दिनांक 08 जसतंबर, 2016 के सा.का.जन. सं. 870(अ) के तहत 

प्रकाजित दकए गए थे और तत् पश् चात जनम् नजलजखत सा.का.जन.संख् याओं द्वारा संिोजधत दकए गए थे:- 

 

क्र.सं. सा.का.जन.सं. तारीख क्र.सं. सा.का.जन.सं. तारीख 

1. 1062 (अ) 10.11.2016 18. 928(अ) 31.12.2021 

2. 1178 (अ) 27.12.2016 19. 182(अ) 09.03.2022 

3. 1194 (अ) 30.12.2016 20. 441(अ) 10.06.2022 

4. 575 (अ) 12.06.2017 21. 619(अ) 05.08.2022 

5. 1382 (अ) 10.11.2017 22. 712(अ) 20.09.2022 

6. 1429 (अ) 17.11.2017 23. 758(अ) 30.09.2022 

7. 1585 (अ) 22.12.2017 24. 930(अ) 30.12.2022 

8. 566 (अ) 15.06.2018 25. 98(अ) 14.02.2023 

9. 819 (अ) 28.08.2018 26. 879(अ) 06.12.2023 

10. 1124 (अ) 16.11.2018 27. 368 (अ) 04.07.2024 

11. 1222 (अ) 19.12.2018 28. 445(अ) 23.07.2024 

12. 218 (अ) 13.03.2019 29. 7(अ) 03.01.2025 

13. 766 (अ) 09.10.2019 30. 79 (अ) 27.01.2025 

14. 813(अ) 30.12.2020 31. 117(अ) 04.02.2025 

15. 51(अ) 28.01.2021 32. 245(अ) 21.04.2025 

16. 108(अ) 09.02.2021 33. 445(अ)  03.07.2025 

17. 465(अ) 01.07.2021 34. 460(अ) 10.07.2025 

 

 

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

(Department of Personnel and Training) 

NOTIFICATION 

New Delhi, the 15 th September, 2025 

G.S.R. No.636(E).— In exercise of the powers conferred by sub-section (1) of Section 3 of the All 

India Services Act, 1951 (61 of 1951), the Central Government, in consultation with the Government of 

Tripurahereby makes the following rules further to amend the Indian Administrative Service (Pay) Rules, 2007, 

namely: - 

 1.   (i) These rules may be called the Indian Administrative Service (Pay) Seventh Amendment Rules, 2025. 

(ii) They shall come into force on the date of their publication in the official   Gazette. 

 

 2.  In the Indian Administrative Service (Pay) Rules, 2016:- 

In “Schedule II-Part A” posts carrying pay above the senior scale of pay of the Indian Administrative 

Service under the State Governments, in the table, for the entry “Tripura”occurring in the first column and 

corresponding entries in the second column, the following shall be substituted namely: 
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“Tripura 

Chief Secretary to Government Level 17 in Pay matrix 

Additional Chief Secretary to Govt.                 Level 17 in Pay matrix 

 

Principal Secretary to Government Level 15 in Pay matrix 

Director General, State Institute of Public Administration of 

Rural Development 

Level 15 in Pay matrix 

Principal Secretary to Governor Level 15 in Pay matrix 

Principal Resident Commissioner, Tripura Bhawan, New Delhi Level 15 in Pay matrix 

Principal Secretary to Chief Minister Level 15 in Pay matrix 

 

Secretary to Government  Level 14 in Pay matrix 

Chief Executive Officer, Tripura Tribal Areas Autonomous 

District Council 

Level 14 in Pay matrix 

Resident Commissioner, Tripura Level 14 in Pay matrix 

Commissioner for Departmental Inquiries Level 14 in Pay matrix 

Secretary, Tripura Human Rights Commission  Level 14 in Pay matrix” 

 

(b) In “Schedule II - Part B” Posts carrying pay in the senior scale of the Indian Administrative  Service under 

the State Governments including posts carrying special allowance in addition to pay,   for the entries occurring 

under ‘Tripura,  the following shall be substituted, namely:-   

 

“Secretary to Public Service Commission  

Additional /Joint/Deputy Secretary to Govt.  

District Magistrate & Collector  

Director of Higher Education  

Director of School Education  

Director of Vigilance  

Director of Social Welfare & Social Education  

Director of Food, Civil Supplies & Consumer Affairs  

Director of Land Records and Settlement  

Director of Information, Cultural Affairs  

Registrar of Co-operative Societies  

Labour Commissioner  

Director, Youth Affairs  Sports  

Director of Welfare for Scheduled Tribes  

Director of Welfare for Scheduled Castes & OBC  

Commissioner of Taxes & Excise  

Director of Industries & Commerce  

Director, Information Technology  

Director of Handloom, Handicrafts & Sericulture  

Director, Planning & Coordination  

Director, Urban Development  

Municipal  Commissioner, Agartala Municipal 

Corporation 

 

Director, Skill Development”  

 

[F. No. 11031/05/2023- AIS-II (B)] 

BHUPINDER PAL SINGH, Under Secy. 

 

 
Note: The principal rules were published in the Gazette of India, Extraordinary, vide number G.S.R. 870(E) dated 

the 08th September, 2016 and subsequently amended by the following GSR No. and date:- 
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S. No. GSR No. Date S. No. GSR No. Date 

1. 1062 (E) 10.11.2016 18. 928(E) 31.12.2021 

2. 1178 (E) 27.12.2016 19. 182(E) 09.03.2022 

3. 1194 (E) 30.12.2016 20. 441(E) 10.06.2022 

4. 575 (E) 12.06.2017 21. 619(E) 05.08.2022 

5. 1382 (E) 10.11.2017 22. 712(E) 20.09.2022 

6. 1429 (E) 17.11.2017 23. 758(E) 30.09.2022 

7. 1585 (E) 22.12.2017 24. 930(E) 30.12.2022 

8. 566 (E) 15.06.2018 25. 98(E) 14.02.2023 

9. 819 (E) 28.08.2018 26. 879(E) 06.12.2023 

10. 1124 (E) 16.11.2018 27. 368 (E) 04.07.2024 

11. 1222 (E) 19.12.2018 28. 445(E) 23.07.2024 

12. 218 (E) 13.03.2019 29. 7(E) 03.01.2025 

13. 766 (E) 09.10.2019 30. 79 (E) 27.01.2025 

14. 813(E) 30.12.2020 31. 117(E) 04.02.2025 

15. 51(E) 28.01.2021 32. 245(E) 21.04.2025 

16. 108(E) 09.02.2021 33. 445(E)  03.07.2025 

17. 465(E) 01.07.2021 34. 460(E) 10.07.2025 
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